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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 2I712024

IN THB MATTER OF

RAJAN ...APPLICANT

VERSUS

GOVT. OF N.C.T. OF DELHI & ORS ...RESPONDENT(S)

REPLY OF RESPONDENT NO.3, DEPUTY

CONSERVATOR OF FOREST (NORTH). DEPARTMENT

OF FOREST AND WILDLIFE. GOVERNMENT OF NCT

OF DBLHI

MOST RESPECTFULLY SHOWETH:-

I, Cheshta Singh O/a. MGICCC, Bakoli, Alipur - 110036 Aged

about 35 years working as Dy. Conseryator of Forests/Tree

Officer at Norlh Forest Division, Dept. of Forest & Wildlife,

GNCTD do hereby solemnly affirms and state as under:

1. That I am working as Dy. Conservator of Forests/Tree

Officer at North Forest Division, Dept. of Forest & Wildlife,

GNCTD and I have been impleaded as Respondent No. 3 in

the present case. I am well conversant with the facts of the

present case on the basis of information derived from the

official records maintained in regular course.

2. That I anr filing the reply in this present case which is in

reference to lling of trees which were
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located to be standing outside House No. 1 to 15, Old Police

Station Complex, I Block, Mangol Puri, Ward No. 42, Delhi.

3. That an inspection of the site of offence i.e House No. 1 to

15, Old Police Station Complex, I Block, Mangol Puri, Ward

No. 42, Delhi was conducted by officials (Beat Officer

In-charge) of North Forest Division (GNCTD) on

15.06.2024. Copy of Inspection Report dated 15.06.2024

has been annexed as ANNEXURE - oA'.

4. That during the course of inspection it was observed that

offence of illegal pruning (pruning without permission of the

Tree Officer under DPTA, 1994) of two (02) Neem trees and

illegal felling (felling without permission of the Tree Officer

under DPTA, 1994) of one (01 ) Peepal tree was committed.

5. That in view of the above observation made during the

course of inspection a tree offence of illegal pruning of two

(02) trees and illegal felling of one (01) tree was booked

against Deputy Commissioner of Police (DCP),

Police Control Room (PCR) Office Old Police

Headquarter, ITO, New Delhi and the Executive Engineer,

M312, PWD, North West Road No. 2, Sainik Vihar, Delhi -
110034 (PWD - being the land owning agency).

6. That a notice dated 05.08.2024 issued vide

No.F.367lDCF(NyTree-Offencel2023-2414005 - 4006

scheduling a Tree Hearing under the Delhi Preservation of

rees Act, 1994 on 14.08.2024 at 12:20 P.M was forwarded

(1) Deputy Commissioner of .Police (DCP), Police

o T.

*
o
o

-. .l-.

OF\
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Control Room (PCR) Office - Old Police Headquarter, IT0,

New Delhi and (2). the Executive Engineer, M3i2, PWD,

North West Road No. 2, Sainik Vihar, Delhi - 110034.

Copy of Notice for Tree Hearing dated 05.08.2024 has

been annexed as ANNEXLIRE -'B'.

7 . That on 14.08.2 024 tree hearing under DPTA, 1994 was held

at the office of the deponent i.e. Tree Officer, North Forest

Division, MGICCC, Alipur, Bakthawarpur Road, Bakoli,

Delhi - 110036 which was attended by Sh. Rajesh Gaur

ACP/WR/PCR and Insp. Nitin Kumar, Legal Cell/PCR on

behalf of Deputy Commissioner of Police, PCR, Delhi who

submitted the Internal Enquiry Report dated 08.07.2024 of

ACP/Vigilance/PCR. Furthermore, Sh. Pravin. S. Gajbhiya

(Assistant Engineer, Planning, Civil, NWR - 2, M - 312,

PWD, Delhi) was present on behalf of PWD, Office of the

Executive Engineer, M312, PWD, North West Road No. 2,

Sainik Vihar, Delhi - 110034. During the courSe of ffee

hearing on 14.08.2024 Deputy Commissioner of Police,

PCR, Delhi was directed to be present on the next date of

tree hearing. Copy of attendance sheet dated 14.08.2024

along with Internal Enquiry Report dated 08.07.2024 of

ACP/Vigilance/PCR and letter of submission on behalf of

PWD has been annexed as ANNEXURE -'C' COLLY.

8. That thereafter a second notice dated 16.08.2024 issued vide

No.F.367lDcF(NyTree-Offencel2023-2414199 - 4200

scheduling a Tree Hearing under the Delhi Preservation of

Trees AcL 1994 on 20.08.2024 at 12 P.M was forwarded to

DCP), Police Control

.iia .4,'v
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I
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Room (PCR) Office - Old Police Headquarter, ITO, New

Delhi and (2). the Executive Engineer, M312, PWD, North

West Road No. 2, Sainik Vihar, Delhi - 110034. Copy of

Notice for Tree Hearing dated 16,08.2024 has been

nnnexed ns ANNEXURE 'D'.

9. That on 16.08.2024 a letter of authorization on behalf of

Deputy Commissioner of Police (DCP), Police Control

Roonr, Delhi was submitted/forwarded to the otTice of the

Deponent authorizing Sh. Rajesh Gaur ACP/WR/PCR and

Insp. Nitin Kurnar, Legal Cell/PCR to appear on behalf of

Deputy Commissioner of Police, PCR, Delhi on the next

date of tree hearing as he would be on leave t11120.08.2024.

Copy of letter of authorization on behalf of Deputy

Commissioner of Police (DCP), Police Control Roomo

Delhi has been annexed as ANNEXURE -'E'.

10.That on 20.08.2024 tree hearing under DPTA,1994 was held

at the office of the deponent i.e. Tree Officer, North Forest

Division, MGICCC, Alipur, Bakthawarpur Road, Bakoli,

Delhi - 110036. During the course of hearing Sh. Rajesh

Gaur (ACP/WR/PCR) and Insp. Nitin Kumar

(Legal Cell/PCR) accepted to committing the offence of

illegally pruning 02 (two) trees and illegally felling (01) one

tree located in front qf House No. 1 to 15, Old Police Station

Complex, I Block, Mangol Puri, Ward No. 42, Delhi and

submitting a compounding affidavit for the satne.

Furthermore, as per the Internal Enquiry Report of

ACP/Vigilance/PCR conclusion was made that offence of

t{ was committed by contractor
* &
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M/s Bajrang Builders for the purpose of carrying out repair

work of the said Police Control Room Unit. Operative part

of the Internal Enquiry Report submitted by Dr. Rakesh

Kumar (ACPA/igilance/PCR) is provided hereunder: -

"Conclusion:- On the basis oJ' statements of all concerned,

avuilahle record and over nll circumstances it is concluded that the

responsibility oJ'muintain stutus-quo with regurd to tree (wholly or

partiully) was vested with Mr. Umesh M/s Bajrang Bailders. He

wss supposed to supervise and brief the engaged labours properly

where he failed to do so, Rather he had admitted his responsibility

and pleaded his guilt during this enquiry and he is ready to

pay the penalfit."

ll.That the deponent passed an order dated 2L08.2024 vide

which Sh. Rajesh Gaur, Sh. Nitin Kumar and Sh. Umesh

(M/s Bajrang Builders) were directed to submit a

compounding fee (penalty) of Rs. 1,00,000 /- (Rs. One Lakh

Only) for committing the offence of illegal pruning of 02

(two) trees and illegal felling of 01 (one) tree. Furthermore,

as per order dated 2I.08.2024 Sh. Rajesh Gaur and Sh. Nitin

Kumar were directed "to plunt jive (05) nos of trees sapling

having height oJ'not less than 06 feet in the ssftre csntpus/site und

muintain them for atlesst 05 yeurs". Copy of order dated

21.08.2024 passed by the deponent has been annexed as

ANNEXURE _ OF'.

l2.That on 23.08.2024 Sh. Umesh Singh (M/s Bajrang

Builders) submitted the compounding fee/penalty of

Rs. 1,00,000 imposed by the deponent vide its order dated

21.08.2024 through Demand Draft No Copy of

compounding affidavit along

94

d

75



6

Draft and receipt has

ANNEXURE _'G' COLLY.

been annexed as

o
?

o
z

+

l3.That on 19.09.2024 a compliarrcc rcpott frort thc office of

Deputy eornmissioner of Police, Police Control Rqem,

Delhi was forwarded to the office of the deponent providing

tletails along with relevant photographs of the compensatory

plantation carried out in compliance of directions passed by

tlre deponenl. vide its order dated 21.08.2024.Copy of the

Compliance Report submitted by the DCP' PCR, Delhi

has been annexed as ANNEXURB -'H'.

14. That consequently on 06.03.2025 an inspection of the site of

compensatory plantation in front of H,No,1 to 15, Old Police

Station Complex, I - Block, Mangonpuri, Ward No. 42,

Delhi was carried out by official on behalf of North Forest

Division (GNCTD), during the course of inspection it was

observed that trventy five (25) trcc saplings of thc spccics

Pilkhan and Peepal had been planted at the site of

compensetory plantation in compliancc of dircctions passed

by the deponent vide its order dated 2l.08.2024. Copy of the

Inspection Report dated 06.03.2025 along with

Geo-Tagged Photographs of the Compensatory

Plantation has been annexed as ANNEXURE - olo.

15.It is most respectfully and humbly stated that the deponent of

the present reply has the utmost regard and respect for the

majesty of the Hon'ble Court and has in the past, as also in

instance done and will continue to do everything

VT.

1.. . l-.
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t
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in its power to ensure compliance of the directions issued by

this Hon'ble Court.

PRAYER

In view of the above stated facts, circumstances and

averments made by the deponent it is hereby most

respectfully prayed that this Hon'ble Tribunal may kindly be

pleased to:

A. Dismiss and dispose of the present application filed

vide O.A.No.21712024 as the same has been dealt

with,

B. Pass any other order as this Hon'ble Court may deem

fit and proper in the facts and circumstances of the

case.

Dated: 11.03.2025

Delhi

contents of the above affidavit are true and correct to the best

gf rny knowledge and belief and nothing material has been

therefrom.

D

,ffiitg;'fuaMAR ,,ozs

"cutrt;; $'$r"' Verified at New Delhi on this lltr' day of March that the
.*"

vertir"ii:d ihat tfie
was declareo' on
Defore me which
to the deponent DEPoM;T

as conect NotarybELHl
It

lt 2 MAR 2025
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ANNEXURE
Re - INSPECTION REPORT
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AN N EXU RE 'B'

GOVT. OF NCT OF DELHI
DBPARTMENT OF FOREST AND WILD LIFE

OFFICE OF'TIiE DEPUTY CONSERVATOR OF FORESTS
NORTH FOREST DIVISION, MGICCC, BAKOLI, ALIPUR, NEW DELHI-I 10036

12

o

r,f,ir:\.>.

W'
;e+Citr
tXr!.'.;;\:11

No.F.36IDCF(N) firee off ence/202s-24/ ! rof-o / Dated: ,rf ,r l. 2hi

NOTICE UNDER DPTA. 1994

Whereas, it has been alleged that a tree otl-enoe has been comrnittecl by illegal pruning
of trees located lnfront of I{.No. I to 15, old police station complex, I-Block, Mangolpuri,
Ward No.42, Delhi withoLrt pennission, whicli is violation of Delhi Preservation of Tree Act,
t994.

And whereas, the statetnent/presence of the person (s) this notice addresseci to are
required to find out the factual position and to cletemrine the extent of offence according to its
merit.

Now, theretbre, I, DY. CONSERVATOR oF FoREsrs (NoRTlI), Tree officer,
as empowered u/s_ 3.1 of Delhi Preservatior of Trees Act, 1994 call upon you to appear betbre
me on ...14:..S;.1S... at...1.2i.?P-... &v.in the oflice of Dy. Coiservator of Foresrs cum
Tree Officer, Nortli Forest Division, MGICCC, Alipur, Bakthawarpur Road, Bakoli,
Delhi-li0036, in event of lailure to appear, legal action will be initiated against concernecl
and the matter would be proceeded ex-parle. As per section 136, CrPC, non-cotnpliance o/'
this notice will attract pennl provisions u/s t 88 af IPC.

To'

1. T'he Deputy Commissioner of Police (DCP), Police Control Room (PCR), Office-Old
Police Headquater, I'lO, New Delhi with directiorl to appear before undersigned.

2. office of the Executive Engineer, M312, PwD, North west, Road No. 2, Road No. 43,
Sainik Vihar, Delhi-l 10034 with direction to appear before undersigned.

c L
Offr#,Tree & DCF

(North Forest Division)

-. . J-.
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ANNEXURE -'C'COLLY
Attendance Sheet

Attendance sheet in respect of hearing of Dy. Conservator of Forests,

North Forest Division on tt related to illegal

felling/pruning/damagin gl concretization of trees
5.o.tpe*r.f.,..................

13

l0

9.

8

7

6

5

4

3

4t11to66n?nap Nrh^ hreuo4

WrJtarl

2.

qqllr-(1?):q2-o\4 F q &,,

|.l e-w b<lh"
Ch Pa) eaL\VrANrl

'4<a/r^'n
I

SignatureMobile No. &

Email

AddressName & Designation

(if any)

S.No.
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FRisanc
directed ao 

"orr.rrder 

by the DCp/pCR vide which the undersigned was

cutting/ p*,,_*:": i::: H:JTII ; :rX:*mX::complex, 2 Block Mangol puri, ward No. 42, Delhi, being the saidpremise und'er the control of PcR unit, Delhi police. To this effect originarapplication No. 2r7r2o24 in the matter of Rajan Vs. Govr. of Ncr ofDelhi & ors' has been filed before the Honble National Green Tribunal.
Enquiry:- For the said purpose, the spot visit was paid, no ccrvQamera ruas found instarled in the vicinity. so, the relevant record. wasperused and relevant persons were interrogated. to establish a chain of
events into the entire episode.

sI (Min.) Mohit Kumar No. s22lD of Generar Branch, pcR deposed
that 'ide order No. gTrr lGeni (G-r)/pcR, dated 0r,.9.2023,
ACP/HQ/PCR had issued a work order regarding changefrepair of
broken tin shade of Record Branch, pcR, Mongol puri to M /s
Buiiders, Flat No. 466, Pocket-B, RG Block, Nagar, New Lremr

110027. In compliance to the sarne, the said lirm had started
repair/charrge of shade from 13,9.2023. From time to time he (sl Mohit
Kurnar) kept visiting the site. on 04.10.2023, he (sI Mohit Kumar) was

informed by HC Parveen Rathi, No. 7167/PCR, caretaker, Record

Branch, PCR, Mangolpuri, Delhi that some branches of tree adjacent to

the building had been cut down by someone on 30.9,2023. Responding

t.o this information, HC Parween Rathi, above was directed to report to PS

Mangol Puri regarding the incident of cutting of some branches of above

mentioned tree.

"_. -.i-. _. . _-- .. ..i- ..-.. . ,, -.
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He Pa:rreen Rathi No. 7167 IPCR, care taker, Record Branch'

Mangol Puri, Delhi deposed that he alongwith ASI Sanjay Kumar No'

3280/PCR had shifted entire record of Mangol Puri branch to OPL, Delhi

by 119,2023 A DD Nn. 20, dt.. 12,9.2023, PCRwas also lodged by him'

At the sarne time vid.e order No. 8717/Genl (G-l)/PCR dated Ol'9'2023, a

work ord.er for change/repair of tin shade of Record Branch, Mangol Puri

rvas issued in the name of Mi s Bajrang Builders. Accordingly the hrm

started the n,ork on 13.9.2023. The same was informed to sl Mohit

Kumar of General Branch. He used to inspect the work on altemate day'

On 30.9.2023, when he calne to inspect the work, he found some

branches cut from tree. He enquired in the vicinity but no information

could be gathered. on 04.1Q.2023, he (HC Parveen Rathi) made a

complaint at PS Mangolpuri in this regard,. He had also given this

information to SI Mohit Kumar of Generai Branch/PCR'

Sh. Umesh Singh Proprietor, M/* Bajrang Builders stated that he

is proprietor of Mis bajrang Build.ers. He got work order regarding

change/repair of tin shade on 01 .9.2023. He started.work on 13.9.2023'

He procured labour from Labour Chowk, Mangol Puri for this work on

daily basis. One day one labour told him that some branches of tree were

creating hindrance in their work. The labour sought consent of cutting

these branches. He advised all iabours that there are some rules and

reguiations for cutting of trees and necessary pennission of competent

authority is required before cutting any trees. He advised labours in this

regard on daily basis, He scolded labours not to cut the branches of the

tree several times. But on 27 '9'2023, at 7.00PM, he found some

branches cut down on site. On seeing this, he rushed to Labour Chowk,

Mangol Puri to trace those labours. He also visited Labour Chowk,

Mangolpuri in morning of next day for this purpose. But he could not
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trace those labours. He further claimed to be indulged in social work in

addition to contractor-ship. He had also planted trees in his societY

where he resided. He admitted that this incident had taken place at his

site. He also tend.ered his apolory for this. He is also ready to bear

penalty imposed by the Hon'ble Competent Authority.

A tady namely Ms. Sheetal wife of Ram Kumar R/o l-Block lvlangol

Puri, Delhi running a tea shop near the premises was also interrogated

u,ho stated that she has been running a tea shop near the old police

station Mangol Puri since the Last 22 yeafs. About 8-10 month back

when the repair work in the police station was in progress some of the

branches of the tree adjacent to the police station were cut by the

iabours during the repair work. She never saw those labor'rrs again' there

as most of the time fresh labours were deployed on day today basis'

Conclusion:- On the basis of statements of all concerned, available

record and over al1 circumstances it is concluded that the responsibility

of maintaining status-quo with regard to tree (wholly or partially) was

vested with Mr. Umesh M/s Bajrang Buiiders. He was supposed to

supervise and brief the engaged labours properly where he failed to do

so. Rather he had admitted his responsibility and pleaded his guilt

during this enquiry and he is ready to pay the penalty'

Submitted Please M&w
Dr. RAKESH KUMAR "t
AcP/Vigilance/PCR

lol fcA

-- '-' 'Lr-: --r
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ANNEXURE 'D' ,18

ffi**

No.F.36Z7DCF(N),/rree Offencqp}z*z4/ ll 
I 1 1 _ t1 Z o o

NOTICE UNDER DPTA. 1994

GOVT. OFNCT OFDELHI
DEPARTMENT OF FOREST AND WILD LIFE

OFFICB OFTIIE DEPUTY CONSERVATOR OF FORESTS
NORTH FoREsr DIvIsIoN, Mclccc, BAKOLI, ALIPU& NEw DELHr-u0036

Dated: 
k7o t/zozl

whercasn it has been allegd that a tee offence has been committed by illegal pruningof firees locatod in front of H.No. I to 15, old police station complex, I-Block, Mangolpuri,

$ff 
No'42' Delhi without permission, which ir rriol"tion of Delhi preseryation of Tree Act,

And whereas, the stateryrenvpresence of the person (s) this notice addressed to arerequired to find out the factual position and to determine the extent of offence according to itsmerit

Now, thereforg I, Dy. coNsERvAToR oF.FoREsrs (NoRTH), Tree officeras empowered'/s 3l ofDelhi Preser'ation of trees act, 1994 call 
'pcin 

you to appear beforeme on "'?'9:'s""2'y'.. 
"t....-J?.;"-gP--- d2il:#.d ffi.* of Dy. conssrvator of Forests cumTree officer, North Forest Division, MGIccc, Alipur, 6.k h.fru;* Road, Bakoli,Delhi-l 1M36, in eve'nt of failure to appear, l"sal ;t;;;il ffiffiol,,f; against concerned

tr:*',Y::;:,i*:::i:;;:SS,x-m#r;""n136,c;;c,,,n-comptianceor
To,

1' The Deputy commissioner of police (Dcp), porice contror Room (pcR), office-oldPolicc Headquater, ITO, New Delhi, win oirec,ion a appear beforelndersigned.2' The Exesutive Engineer, M312, PwD, North west, Road No. 2, Road No. 43, sainikvihar, Derhi-r tooi+, with direciion to appoar befors undonsignod.

a
rree orllc 

"rrc\fl.T.'(North Forest Division)

- -l--,- .--r
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ANNEXURE tEt

ff,rr,,.--;r.,.-f \*>
3{l$ilt}.;r -

3iTd Tdfo$-q

19
' -1 L

ntrtrlntr ntr TF{tr ntrpl ITV e-r]I\Innls.qlr)NtrR O F POLIC tr. nptrPATtnNs. ntrt Ht

MSO Building, Old PHQ, Vikas Marg, lTO, Delhi-110002, Tel: 011-23492084,27491119
Email lD: dcp.pcr@delhipolice.qov.in

AUTHORISATION LEfiER

Subject: Regarding Notice Under DPTA, 1994

Kindly refer to the Notice issued by your office vide No. F-367/DCF(N)/Tree

Offe nce/20 23-24 I 41 9942 00.

ln this regard, it is submitted that Sh Rajesh Gaur, ACPA/VR/PCR and lnsp. Nitin

Kumar, Legal Cell/PCR are hereby authorised to appear before your good self and submit

the response on my behalf as the undersigned will be on leave on 20.08.24.

Submitted please

ffi,'n
(ANAND KUMAR MISHRA)

Deputy Commissioner of Police
Police Control Room, Delhi.

No. L1 O/DCP/PCR, dated New Delhithet-' (

To,

Tree Officer & DCF
North Forest Division
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GOVT.OFNCTOFDELHiA N N E X U R E
DBPARTMENT OF FOREST AND WILD LITIIi

OFFICE OF THE T}EPUTY CONSERVATOR OF F'RESTS
NORTH FOREST DlvISloN, MGIccc, BAKOLI, ALrpuR, Nliw DELITI-r r00*16

-l- 2a

No.F-367lDCF(N)/Tree offencer2023-24r vzo1.-L7zoz !r!ar:: -,,./r:.::..,-, ,..,

R Olu!.lrlfj-l
NORTU ronesr nrvtsroN. wI,\V rl|!

ORDER

l' sh' Rajesh Guar, ACP/WR/PCRand Sh' Nititt Kurnar. Insp. Legal Ccllit,(,R a1r1.rt:irrecl l.rcltrrc t6i. {.orrrlirr the hearing

2' whereas' in this case, tlte inspectiort has been carriecl out by tlre l.() s6. Ankit 1l:rlili. il r1;r;1.,.,.,1reported that a tree offence has been committed by l)elhi potic.. prrlicc Cpntr.l e',.ri:: i,.,. irl,., ,rr .felling/cutting&pruningofthree(03) nos. of trees(ot cutting,e, f),1 prrrrrirrrr) l.cirrcr1;,, ri:,,,,, 
' 
;r,J;,I to 15, old police station complex, t-glock, Mangoipuri, **?,,u. ,iir. I)cr6i. rvi{rri.rr{ rrt.,..nis.;i;,n ,.r.,,rrlthe concemed department ancl the same has b""i a"""pt"J-r:y:rrr. Rrrlcsh Gua:.{i slr, t.titi' i,rrirrrjl:.before tlris Court.

3. Wrereas on enquiry, it is founcl that in the above mentioned case. the trr:rrs havc beerr illegall,", ctrt &prutted' is violation of Delhi Preservation of Tree Act, 1994. Ar',a in rt 
" 

hearing hcld in r1i. cl.a*r!-rr:r.trl'Tree officer' North Forest Division on 20'08.zozq sir naj.rt'cuo.-a Sh. Niting l(rrr-nur r-,a; acct:prc,l& submitted that the trees situated in front of H.no. r 1"-is, old police station corrrnl*1. I llr.r:k.Mangolpuri, ward no.42, Dellri, have been illegally cut &, pr,,;"d by cantractor l\4is llairang []uil,r.ir,whiledoingrepair&renovationworl<ofpcnuiit"nrnp,rroi,..ortl 
ioo,narrr1stareil rri:,rrrr,-.r,urcrr.ir.to compound the said offence ancr agreed to submit the cor.nporrncr irl-r]ci:r..,ir

4' Aspersubmissionsubmitted,aninternal enquiryhasbeencondutecl b,r., I)clhi Policcrrli rir. l|i ;1i,;;1i,.,..report by Dr' Rakesh Kumar, ACp/vigirance/p-cR crateo osl0i;202-r" ir has rrer.,n c.,,rrrr.rr,.rcti rri;rt .,,,r..
responsibilit-v of mainain-ingstctttt.r-ql;o with regard ro rroi ir,,t ntt, rtr. ltut.tiall.v)r.rrr r.<:.i1i,c1 u.i,,tr \,i,.umesh Mh Bairang Buildel's' He was ,upporni ro supervise arul rtricf'trte e,gtrl4ccl ritr,ri1,7..r f)j.oi ;t:r.t.\.u,here hefailed to do so. Rather he had atlitittert nir rl,.l'uinrritlili4,arrrl irlr:qrJcd lri.r st;ilr 1!1r;.i1t7, tr;,! hi:is ready to pay the penal|...

5. Whereas, Sh. Rajesh Guar & Sh. Nitin Kunrar have been clirected tc sirbrrrit the cornlir,.urtling al.tiri,n,iraccepting the offence.reryPilg illegally cutting & pruni'g oi'ir.*.0,, rrenti.nr:il .1,.:v. r,rrij ijrc sir,.rchas been signed/submitted by str. ruilin Ku*o. on ttr" ,un.,.',toy.

6. Whereas. afier going through tlre facts of case anil as empov'erecl under.S.:t:tirr:_lr .J.It1.ti.iPreservation of Tree Act, 1994, I the Tree Officel/Dy. Con*.runtor rrf-Forc_sts (lrrrrrrt.r). ir::rr:crt r,.,compound the offence. A eompounding fee of Rs. t,oo,oool- (Rupecs one t,al,-h ,r-i_ui jr,,.,"r,r,

ff:iff[:i*,[".|6'i 3J,1;i,i;I]tin 
fiunrar & Sh. Urnesh (M/s Bairang nu;rdersr. nrr irrr:,s:,r r:rrrri,rrr

l ' whereas' Sh' Rajesh Guar. Sh. Nitin Kurnar &-Sh. Urnesh (M/s Bairang Iltrilcle:rs) ar r: 6r:rcl.,-y ,li'r:crrr, i i.deposite the above-mentioned amount. through DD in favour of Dy. {,-onr6,*.nr^,. of Fi;rr::.;l it{rr,.it;i.being the composition.fees within 30 days of receipt of this-orcler. ln cr*e,,1'nri!Lrrc to lir.:|.-5ir rl:.: r,.r.,-within prescribed.period of 30 clays, actic,n shall be initiatJ in t'c qrrilr{ 6f-f,u.,^,.",,,. r),.r r{,r(rt.,.,.iprovisions of Delhi preservation of tree Act, 1994.

8' Further' sh' Raiesh GLrar & Sh- Nitin Kumar are also directed to planl llvc r0.5) no:.;. r,i-!1.i_.g5 ,.1.ri1,1.having height of not less than 6 feet in the same campus/site and maintain thcnr tor 't lc;rsr 5 ).errs. 
.I,lr.-.

compliance report of planted sapling along with photog;p;;'slrail ue subrnittecl in rlris.lllcc i.,.i1i1 -rr.;days of receipt ofthis order.

{l'toi'iir itll:'. 1:: lii. i,,or.)

j--1-.
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ANNEXURE .'G'COLLY

N taru^ol,

No-,t^r E-c \
. . . *...,R/o. . I.e-R*I..
I+n.......\l.D.dO.Z

f..fR,.... 9 \et..:e ti q.;

21

I,
Sn*frr.

SilVrFAge.

Do hereby solemnly affirm and declare as under:-

l. Tha[ l.hc cuil.ing/damage of ....... ?
rtos. of tree/ trees without

permission at........ ............by
us.

I say that herby agree to compound the said offence case and pay admissible
finesas may be imposed underthe Delhi Preservation TreeAct, 1994. I am

2.

ready, to pay ,
n... .J.^.O.Qr..Q.Q.g. /. -... .

imposed on me.

the comooundirrs fee/fine
( W 0r^-' La-kL CIh{;, \\" " " ""' f"')" "'

of

3. I say that sworn this affidavit is in order to produce to the forest authority

Verification:

Verified at New Delhi on this
>'\*[:v

day of ..
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G.A.R..6

[See Ruts -2 (t)]
TR..5
flreasury Rule 33)
Book No.
Co unter,fo ii 1Offi ce Copy)

Received rrorn,..lYlll,:. Urnqsh.. fi*n6.8u,+!dr4....
TiFTFF'

dqqF.
-5:tE8".J"q.H

... Dated... 2.t .[. o..Slr*. *!. _...
with lefter
6
the sum of Rupees......OnP*

$ftq
Receipt

zsloo lta>l

*. 038

k51*1il qfr srafr

qqlg,/Cash
in

* ffi'g"0"-
No..3p- I33.{.. c"t"o. .za,f n $.}. Z. Sn accou nt of. .

in Paymentof..... .Ct?v.,J D.o..frr*'l
pr.IEe,+

i

I

I
I

i
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ANNEXURE -'H' 25

FFICE c NER LICE
OLD PHQ. ITO : DELHI- 110002

No al-Cell/PCR dated Delhi, the 0

To

Ms Chesta Slngh
Dy.Gonservator of Forests cum Tree Officer
North Forest Division, MGICCC, Alipur,
Bakhtawarpur Road, Bakoli
Delhi-{10036

Subject Comptiance of order dated 21.09.24

Respected Madam,

Kindly refer to the Notice issued by your office vide No. F-367/DCF(N)/Tree
Offence/2023-2414199-4200 and subsequent order dated 21.08.2024 passed by your
good self for depositing Rs 1 Lakh and to plant S trees sapling.

ln this regard, it is submitted as under: t,

1. That, we have deposited a sum of Rs 1 Lakh vide DD No.3013g4 dated
23'08.2024 issued by the Punjab National Bank, Vishal Enclave Branch, West
Delhi-1 10027. A copy of the said DD along with the receipt is enclosed herewith.

2. That, 10 trees saplings have also been pranted at the same
Photographs of the same are also enclosed herewith.

Submitted please.

OS

T-
zefo?/

//o 9
zozY

i

a
(Ravikant Kumar)

Deputy Commissioner of Police:
Police Control Room: Delhi.

Vt
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